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[Mr. Speaker]

spirit dominate over all our deliber-
atlons and guide us to our destination.

He could have easily lived a full
hundred years to see the fruition of
his efforts both inside Parliament and
outside, but he did not live to see it.
I, during those days, there had been
a responsible government, then, on
account of the many resolutions which
he threw out almost unanimously and
defeated the Government, he, in a
responsible system of  government,
could have changed the Government
and taken up the Ministry himself, but
he did not do so. Fortunately for us,
he has left and made a gift to us of
his illustrious son who has taken that
place and who is guiding the destinies
of our land. There is not a single
member of his family, whether man
or woman, who did not sacrifice and

place his or her all at the service of
the Motherland.

He was a great statesman. He
drafted a Constitution in those days.
He was a bold fighter. He fought
without rancour and took defeat .-ith-
out bitterness.

Let us follow his example today.
Let his memory be kept alive in our
minds. Let our parliamentarians take
his lesson to heart and make this
Parliament one of the, if not, the,
most outstanding Parliaments of the
world.

Now, let me proceed to the work
before us.

DOWRY PROHIBITION BILL

Lam oN THE TABLE, As PASSED BY
Bora HOUSES WITH AMENDMENTS
AGREED TO

Shri M. L. Dwivedi (Hamirpur): I
have got a point of order....

Mr. Speaker: Order, order. 1 am
coming to his point of order.

We are meeting today in pursuance
of a summons issued to all Members
of both Houses of Parliament to meet
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and deliberate and decide upon mat-
ters of difference which have arisen
between the two Houses. Formally,
I shall ask the Secretary to lay the
Bill over which we are going to have
discussion and with respect to which
amendments on points of disagree-
ment hove to be tabled, on the Table
of the House. Let that Bill be formal-
ly laid on the Table. Thereafter, I
shall hear the point of order.

Secretary: 1 lay on the Table the
Bill to prohibit the giving or taking
of dowry as passed by Lok Sabha
and Rajya Sabha with the amend-
ments agreed to by both the Houses.
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“The Secretary shall issue a
summons to each Member speci-
fying the time and place for a
joint sitting.”.
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“At apy joint sitting the proce-
dure of the House shall apply
with such modifications and varia-
tions as the Speaker may consider
necessary or apropriate.”,
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